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1.0RDER DT, 18-11-2002,

: @/\ 3 . b
'{(l/m’ % g?rd Mr.A.Das, learned counsel

s V R med Standing.
w the Applicant and Mr.R.C. Rath,.lea 9

/*’ counsel f£oOr the Raillways on whom & cOpY of '

this application has been served.

applicant having been thrown out Of

ngs .
employment in 3@ disciplinarcy proceeding (i

he preferred an appeal,The Appellate

Authdrity,as it appears,

s had reduced t
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punishment and in the said p;emiS-qs,thef*;{ " |
Applicant has approached the -Revisionil 5‘_‘ i {
authority under Annexure-A/7 dated = _ ‘1
8&8-2002;which is the revisioﬁ petition ;
addressed to DRM of South Eastern Railway, € %}i
‘at Khurda Road.SincCe the Revisicn Of the
Applicant is pending,thi,s ()1 appears to oe‘ uq
a premature one and,therefore,we are "
disposing of this OA with a direction do W l‘
the D, R, M.,-SE Ra:Llway,at Khurda Road to ‘
consider and pass negessary orders in the i
'revvision petit:lon of:the Applicant within !
a ;Leriod of tlree mcnths from the date of re-
_celpt. of a c0py of this order.The applicant 1

is hereby given lioerty to place such

: further materials Defore the Wl

- *

Au\:hdrity in suppo:t of his revision and
we hope ZRAR andt:ust ‘that  the DRM,SE Rly.
\
Khurda [“}oad)beforev passing orders in the
e :
- matter of revigion of the Appllcantjmgld
' give personal hearing to the Applicant,
Send copies of this order to the
Respondents alongwith copies of OA.Free

copies of this order be given to learned

Kz

counsel for both sides. D)
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